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Date ~f Decisicn: 19.01,.12953
QA 407/97
Anupam Mishra, CMI (2F) at Agra Fort under 00-223, Thurchgate, Mumkai.

... Applicant

Versus
1. Uﬁion of India through General Manager, Western PRailway, Churchgate,
Mumbai . '
2. Sr.pivisicnal Commercial Manager, Western Railway, Fota Divisicn, Fota.
2. Chairman, Houging Commiftee, Western Railway, Fota Division, Fota.
' ... Respcndents
CORAM:

HOM'ELE MP..30PAL FRISHNA, VICE CHAIRMAN
Frr the Applicant ee. Mr.Shiv Fumar
For the Respondents - ces -
, 0-R-D-E-R
PER-H@H5BLE-MR;%EFAL-KRISHHA;-VIGE-GHAIRMAN

-

Applicant, Anupam Mishra, has filed this application under lecticn 12 of
the Administrative Tribunale Act, 1925, praying for a direction to the
rezrondents to refund the amcunt which they have reccvered from him by way of

damage rent w.e.f. 16€.2.92 onwards.

2. Heard the learned ~munsel for the applicant.- The learned cocunsel for the
applicant has drawn my attenticn to the representation made by the applicant
vide Annexure A-D dated 17.:2.2%. He wants the same to be decided by respondent

N=.2 through a speéking crder on merits.

2. In the ciroumstances, this application is disposed of, at the stage of
admissicn, with a Jdivecticn to respondent Mo.2? to decide the ‘appli:ant's
repregentatin, at Anﬁexure A-%, dated 17.2.9%, through a speaking order on
merits within.a pericd of twe months from the date of receipt of a copy of thiz
crder. If the arplicant is aggrieved by any decision taken cn his
reprezentaticn, he may file a fresh 03, ‘subject to just exceptisna. Lét a cory
of the OA and the annexmwes theret: be sent to respondent N2 alongwith a ~opy
of this crder.
Chichg e
(:30PAL KRISHNA)
VICE CHAIRMAN




